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jurisdiction of APA. The KRIDL vide letter bearing No. 

EE/KRIDL/BD/Lake/2020-21 dated 15.05.2020 has stated that 

due to lack of technical staff for implementation, the rejuvenation 

works be handed over to minor irrigation department after 

seeking appropriate Orders from Govt. Further, the Govt. vide 

letter bearing No. NaAE 86 BMR 2021 (E) dated 25.08.2021 has 

prohibited entrustment of any works to KRIDL with immediate 

effect. 

10. This Respondent submits that in the 79th Meeting of the 

APA dated 16.07.2022, it was resolved that a sum of ~63.21 

Crores be released for development of 14 lakes in the jurisdiction 

of the APA upon administrative approval given by the Govt. This 

proposal for obtaining administrative approval will be submitted 

to the Metropolitan Commissioner, Bangalore Metropolitan Region 

Development Authority (BMRDA). 

11. It is submitted that the APA has no power to release the 

funds without approval of the Govt. and moreover, the APA is not 

empowered to carry out formation/developmental/rejuvenation 

works of lakes/tanks. Similarly, the Hennagara Gram.a Panchayat 

is also not the competent authority to carry out lake 

rejuvenation/ developmental works. In these facts and 

circumstances, this Respondent submits that the prayer against 

this Respondent that the funds be released that too in favour of 

Hennagara Grama Panchayat is misconceived. Hence, the prayers 

sought against this Respondent be dismissed. 

BENGALURU 

DATE: h-) ~~~ 
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RESPONDENT 

MEMBER SECRETARY 
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL , 

BETWEEN: 

Prasanna Kumar 

AND 

SOUTH ZONE, AT CHENNAI 

OA No. 140/2023 

. .. APPLICANT 

State of Karnataka & Ors. . . . RESPODNENTS 

r RJFYING AFFIDAVIT ~ 

I, '{ja.yfoo,S-\..,\_, , S/o .f.Jc,._ffO 
about ~ years, Joint Director of Town and Country 

, Aged 

Planning & 

Member Secretary on in-charge basis, Anekal Town Planning Authority, 

No. 430, Anna Building, 1st Floor, Henngara Gate, Near Chandapura, 

Bengaluru, do hereby solemnly affirm and state on oath as follows: 

1. I am conversant with the facts and circumstances of this case and 

hence swearing to this Affidavit. 

2. I submit that the averments made in paragraph 1 to 11 in the 

accompanying statemert of o ~ections are true and correct to the 

best of my knowledge, inti ation and I believe it to be true and 

correct. 

3. The Annexure * produced is a true copy of its Original. 

I, the above named deponent do hereby declare that what are all stated 

above are true and correct. 

Identified by me, 

Advocate 

~?,.~ ~ ~1: ~ 4 : 
.. (\~;~\~\\~~~1 0. ~ ; 

' .. . ... \ ".... •' 

' ·: ,.,·" . MEMBER SECRETARY 
~ ,-', •• -1· ·~:; • .... ,,<. ANEKAL PLANNING AUTHORITY 

··~-::£ ~WD~tfO ty affirqed and signed befor'2.. ANEKAL 
----~. d f 201 '-t.J at Bengaluru 

on this ............. ay o ....... · .......... ,... {, ·l_; l-\ 
t:,. ol Ccrroctlon\'.f ~J.$. .... .1.. llO 

v EeNA. K, Advocate & Notary, B:rngaluru 
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